[THE] FINANCE ACT, 1992

(ACT NO. 18 OF 1992)
[31st May, 1992]
An Act to give effect to the financial proposals of the Central Government for the financial year 1992-93.
Be itenacted by Parliament in the Forty-third Year of the Republic of India as follows :—
CHAPTER I
PRELIMINARY

1. Short title and commencement.— (1) This Act may be called The Finance Act,
1992,

(2) Save as otherwise provided in this Act, Sections 2 to 108, 116 and 117 fexcept sec-
tions 61, 109, sub-section (1) of section 110 and sections 112 and 113 shall be deemed to have
come into force on the 1st day of April, 1992.

CHAPTER 11
RATES OF INCOME-TAX
2. Income-tax.— (1) Subject to the provisions of sub-sections (2) and (3), for the assess-
ment year commencing on the 1st day of April, 1992, income-tax shall be charged at the rates
specified in Part I of the First Schedule and such tax as reduced by the rebate of income-tax
calculated under section 88 of the Income-tax Act, 1961 (hereinafter referred to as the In-
come-tax Act) shall be increased,—

(a) in the cases to which Paragraphs A, B, C and D of that Part apply, by a surcharge for
purposes of the Unien; and
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(b) in the cases to which Paragraphs A, B, E of that Part applies, by a surcharge, calcu-
lated in each case in the manner provided therein.

(2) In the cases to which Sub-Paragraph [ or Sub-Paragraph II of Paragraph A of Part I of
the First Schedule applies, where the assessee has, in the previous year, any net agricultural
income exceeding six hundred rupees, in addition to total income, and the total income ex-
ceeds.—

(1) in a case to which said Sub-Paragraph [ applies, twenty-two thousand rupees, and
(ii) in a case to which the said Sub-Paragraph II applies, twelve thousand rupees,
then,—

(a) the net agricultural income shall be taken into account, in the manner provided in
clause (b) [that is to say, as if the net agricultural income were comprised in the
total income after,- -

(i) in a case to which the said Sub-Paragraph I applies, the first twenty-two thou-
sand rupees, and

(i1) in a case to which the said Sub-Paragraph IT applies, the first twelve thousand
rupees, of the total income but without being liable to tax], only for the pur-
pose of charging income-tax in respect of the total income; and

(b} the income-tax chargeable shall be calculated as follows :—

(i) the total income and the net agricultural income shall be aggregated and the
amount of income-tax shall be determined in respect of the aggregate income
at the rates specified in Sub-Paragraph I or, as the case may be, Sub-Para-
graph II of the said Paragraph A, as if such aggregate income were the total
income;

(11) the net agricultural income shall be increased—

(A} in a case to which the said Sub-Paragraph I applies, by a sum of twenty-
two thousand rupees; and

(B) in a case to which the said Sub-Paragraph II applies, by a sum of twelve
thousand rupees,

and the amount of income-tax shall be determined in respect of the net agri-
cultural income as so increased at the rates specified in Sub-Paragraph I or, as
the case may be, Sub-Paragraph II of the said Paragraph A, as if the net agri-
cultural income as so increased were the total income;

(tii) the amount of income-tax determined in accordance with sub-clause (i) shall
be reduced by the amount of income-tax determined in accordance with sub-

clause (ii) and the sum so arrived at shall be the income-tax in respect of the
total income :

Provided that the amount of income-tax so arrived at, as reduced by the rebate of
income-tax calculated under Chapter VII-A of the Income-tax Act, shall, in the
case of every person having a total income exceeding seventy-five thousand ru-
pees, be increased by a surcharge for purpases of the Union calculated at the rate
of twelve per cent. of such income-tax and the sum so arrived at shall be the
income-tax in respect of the total income.

(3) In cases to which the provisions of Chapter XII or Chapter XII-A or sub-section (1 A)
of section 164 or section 164-A or section 167-B of the Income-tax Act apply, the tax charge-
able shall be determined as provided in that Chapter or that section, and with reference to the
rate imposed by sub-section (1) or the rates as specified in that Chapter or section, as the case
may be :
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Provided that in respect of any income chargeable to tax under Section 115B or Section
L15BB of the Income-tax Act,—

(@) the income-tax computed under Section 115B shall be increased by 2 surcharge cal-
culated at the rate of fifteen per cent. of such income-tax; and

(b} the income-tax computed under section 113BB shall be increased,-—

(1) in the case of a person other than a company, being a resident in India, by a sur-
charge for purposes of the Union calculated at the rate of twelve per cent. of such
income-tax; and

(ii) in the case of a domestic company, by a surcharge calculated at the rate of fifteen
per cent. of such income-tax.

(4) In cases in which tax has to be deducted under sections 193,194,194A, 194B, 194BEB,
194D and 195 of the Income-tax Act at the rates in force, the deduction shall be made at the
rates specified in Part Il of the First Schedule and shall be increased,—

(a} in the cases to which the provisions of sub-item (a) of item 1 of that Part apply; by a
surcharge for purposes of the Union; and

(b) in the cases to which the provisions of sub-item (a) of item 2 of that Part apply, by a
surcharge, calculated in each case in the manner provided therein.

(5) In cases in which tax has to be deducted under Section 194C, 194EE, 194F, 194G and
194H of the Income-tax Act, the deduction shall be made at the rates specified in those sec-
tions and shall be increased by a surcharge for purposes of the Union calculated at the rate of
twelve per cent. of such deduction :

Provided that in the case of an assessee, being a domestic company, the provisions of this
sub-section shall have effect, as if for the words “twelve per cent.”, the words “fifteen per
cent.”, had been substituted.

(6) In cases in which tax has to be collected under Section 206C of the Income-tax Act,
the collection shall be made at the rate specified in that section and shall be increased by a
surcharge for purposes of the Union calculated at the rate of twelve per cent. of such collec-
tion :

Provided that in the case of buyer, being a domestic company, the provisions of this sub-
section shall have effect, as if for the words “twelve per cent.”, the words “fifteen per cent.”,
had been substituted.

(7) Subject to the provisions of sub-section (8) in cases in which income-tax has to be
calculated under the first proviso to sub-section (3) of section 132 of the Income-tax Act or
charged under sub-section (4) of section 172 or sub-section (2) of Section 174 or Section 175
or sub-section (2) of Section 176 of the said Act or deducted under Section 192 of the said Act
from income chargeable under the head “Salaries” or in which the “advance tax” payable
under Chapter XVII-C of the said Act has to be computed at the rate or rates in force, such
income-tax or, as the case may be, “advance tax” shall be so calculated, charged, deducted or
computed at the rate or rates specified in Part III of the First Schedule and such tax as reduced
by the rebate of income-tax calculated under Chapter VIII-A shall be increased,—

(a) in the cases to which Paragraphs A, B, C and D of that Part apply, by a surcharge for
purposes of the Union; and

(b} in the cases to which Paragraph E of that Part applies, by a surcharge,
calculated in each case in the manner provided therein :
Provided that in cases to which the provisions of Chapter XII or Chapter XIIA or sub-
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section (1A) of section 161 or section 164 or section [64A or section 1678 of the Income-tax
Act apply, “advance tax” shall be computed with reference to the rates imposed by this sub-
section or the rates as specified in that Chapter or section, as the case may be :

Provided further that the amount of income-tax computed in accordance with the provi-
sions of section 112 shall be increased by a surcharge for purposes of the Union or surcharge
as provided in Paragraph A, B, C, D or E, as the case may be, of Part III of the First Schedule :

Provided also that in respect of any income chargeable to tax under section 115B of the
income-tax Act, the “advance tax” computed under the first proviso shall be increased by a
surcharge for purposes of the Union calculated at the rate of fifteen per cent. of such “advance

73

tax”.

(8} In the cases to which Sub-Paragraph I or Sub-Pragraph II of Paragraph A of Part I
of the First Schedule applies, where the assessee has, in the previous year or, if by virtue of any
provision of the Income-tax Act, income-tax is to be charged in respect of the income of a
period other than the previous year, in such other period, any net agricultural income exceed-
ing six hundred rupees, in addition to total income and the total income exceeds,—

(i) in a case to which the said Sub-Paragraph I applies, twenty-eight thousand rupees,
and

(i1) in a case to which the said Sub-Paragraph Il applies, eighteen thousand rupees;

then, in calculating income-tax under the first proviso to sub-section (5) of section 132
of the Income-tax Act or in charging income-tax under sub-section {(2) of section 174 or
sectton 175 or sub-section (2) of Section 176 of the said Act or in computing the “ad-
vance tax” payable under Chapter XVII-C of the said Act, at the rate or rates in force,—

(a) the net agricultural income shall be taken into account, in the manner provided in
clause (b) [that is to say, as if the net agricultural income were comprised in the
total income after —

(1) in a case to which the said Sub-Paragraph I applies, the first twenty-eight
thousand rupees, and

(i1} in a case to which the said Sub-Paragraph II applies, the first eighteen thou-
sand rupees,

of the total income but without being liable to tax], only for the purpose of calcu-

lating, charging or computing such income-tax or, as the case may be, “advance

tax” in respect of the total income; and i

{b) such income-tax or, as the case may be, “advance tax” shall be so calculated,
charged or computed as follows :—

(i) the total income and the net agricultural income shall be aggregated and the
amount of income-tax or “advance tax™ shall be determined in respect of the
aggregate income at the rates specified in Sub-Paragraph I or, as the case may
be, Sub-Paragraph II of the said Paragraph A, as if such aggregate income
were the total income;

(i1} the net agricultural income shall be increased,—

(A) in a case to which the said Sub-Paragraph I applies, by a sum of twenty-
eight thousand rupees; and

(B) in a case to which the said Sub-Paragraph II applies, by a sum of eighteen
thousand rupees,

and the amount of income-tax or “advance tax” shall be determined in respect
of the net agricultural income as so increased at the rates specified in the said
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Sub-Paragraph I or, as the case may be, the satd Sub-paragraph II, as if the net
agricultural income as so increased were the total income;

(iii) the amount of income-tax or “advance tax” determined in accordance with
sub-clause (i) shall be reduced by the amount of income-tax or, as the case
may be, “advance tax” determined in accordance with sub-clause (ii) and the
sum so arrived at shall be the income-tax or, as the case may be, “advance
tax” in respect of the total income :

Provided that amount of income-tax or “advance tax™ so arrived at, as
reduced by the rebate of income-tax calculated under Chapter VII-A of the
said Act, shall, in the case of every person having 2 total income exceeding
one hundred thousand rupees, be increased by a surcharge for purposes of the
Union calculated at the rate of twelve per cent. of such income-tax or, as the
case may be, “advance tax” and the sum so arrived at shall be the income-tax
or, as the case may be, “advance tax™ in respect of the total income.

(9) For the purposes of this section and the First Schedule,-—

(a) “company in which the public are substantially interested” means a company within
the meaning of clause (18) of section 2 of the Income-tax Act, and includes a subsid-
iary of such company if the whole of the share capital of such subsidiary company
has been held by the parent company or by its nominees throughout the previous
year;

(b) “domestic company” means an Indian company, or any other company which, in
respect of its income liable to income-tax under the Income-tax Act for the assess-
ment year commencing on the 1st day of April, 1992, has made the prescribed ar-
rangements for the declaration and payment within India of the dividends (including
dividends on preference shares) payable out of such income in accordance with the
provisions of section 194 of the Act;

(¢) “insurance commission” means any remuneration or reward, whether by way of com-
mission or otherwise, for soliciting or procuring insurance business (including busi-
ness relating to the continuance, renewal or revival of policies of insurance);

(d) “net agricultural income”, in relation to a person means the total amount of agricul-
tural income, from whatever source derived, of that person computed in accordance
with the rules contained in Part IV of the First Schedule;

{e) “tax-free security” means any security of the Central Government issued or declared
to be income-tax free, or any security of a State Government issued income-tax free,
the income-tax whereon is payable by the State Government;

() all other words and expressions used in this section or in the First Schedule but not
defined in this sub-section and defined in the Income-tax Act, shall have the mean-
ings, respectively assigned to them in that Act.

CHAPTER II
DIRECT TAXES
Income-tax

3 to 88.— Of this Act amended the following sections of the Income-tax Act which are
being incorporated in the principal Act and hence not printed hereat. Sections affected are; 2;
10; 13, 15, 16, 17, 23, 24, 28, 33AC, 34A, (Ins.), 36, 37, 40, 40A, 41, 44AA, 44AB, 44AC
(omitted), 45, 47,48 (Subst.), 49, 53 (omitted), 54, 54B, 54D, 54E, 54F, 54G, 54H, 55,65, 67,
71, 7T1A, (Ins.), 75 (Subst.), 76 (Subst.), 77 (Subst.), 78, 80A, 80CCA, 80CCB, 80D, 80DD,
8OHHC, 80-1A, BOL, 86 (Subst.), 87, 83, 88B (Ins.), 112 (Ins.), 115A, 1F5AB, 115AC, (Ins.).
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H5D, Chap. XII-C (Ins.), 139,143,154,155,158, Chap. XV Subheading (Subst.), 182 (omit-
ted), 183 (omitted), 184 (Sunst.), 185 (Subst.), 186 (Subst.), 187.189,189A (Ins.), 193,194A,
194C, 194H, 196C (Ins.), 197, 197A, 198, 199, 200, 202, 203, 2034, 205, 206C, 211, 243C,
239, 246, 247 (omitted), 253, 267 (Subst.), II Sch., Section 88 made consequential Amend-
ments (O certain sections.
Wealth-tax

89 to 99 Amendment of Act 27 of 1957.— These sections amend various sections of

Wealth-tax Act, 1957, which amendments have been incorporated in the principal Act.

100. Amendment of Schedule L.— In Schedule I of the Wealth-tax Act, with effect from
the 1st day of April, 1993,—

(a) for the brackets, words and figure “(See section 3)”, the brackets, words and figures
“[See section 3(1)]” shall be substituted:;

(b) Part II shall be omitted;
(c) Rules 1, 3, 4 and 5 shall be omitted.

181. Omission of Schedule IL— Schedule II of the Wealth-tax Act shall be omitted
with effect from 1st day of April, 1993.

102. Amendment of Schedule ITL.— In Schedule III of the Wealth-tax Act, Part C shall
be omitted with effect from the 1st day of April, 1993.

Interest-tax
103 and 104. [Amendments incorporated in the Interest-tax Act.].
Expenditure-tax
105 to 108. [Incorporated in the principal Act].
CHAPTER1V
INDIRECT TAXES
Customs
109. Amendments incorporated in the Customs Act, 1962.
110. Amendments incorporated in the Customs Tariff Act, 1975.

111. Auxiliary duties of customs.— (1) In the case of goods mentioned in the First
Schedule to the Customs Tariff Act, or in that Schedule, as amended from time to time, there
shall be levied and collected, as an auxiliary duty of customs an amount equal to fifty per cent.
of the value of the goods as determined in accordance with the provisions of section 14 of the
Customs Act.

(2) Sub-section (1) shall cease to have effect after the 31st day of March, 1993, and upon
such cesser, section 6 of the General Clauses Act, 1897 shall apply as if the said sub-section
had been repealed by Central Act.

(3) The auxiliary duties of customs referred to in sub-section (1) shall be in addition to
any duties of customs chargeable on such goods under the Customs Act, or any other law for
the time being in force.

(4) The provisions of the Customs Act and the rules and regulations made thereunder,
including those relating to refunds and exemptions from duties, shall, as far as may be, apply
in relation to the levy and collection of the auxiliary duties of customs leviable under this
section in respect of any goods as they apply in relation to the levy and collection of the duties
of customs on such goods under that Act or those rules and regulations, as the case may be.

112. Removal of doubts.— For the removal of doubts, it is hereby declared that not-

T
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withstanding the amendment made in clause (8) of section 2 of the Customs Act, 1962, by this
Act, the provisions of Chapter XV shall continue to apply in so far as they relate to any deci-
sion or order passed by an Additional Collector of Customs, immediately before the date on
which the Finance Bill, 1992 receives the assent of the President.
Excise .
113. Amendment of Act 1 of 1944.— In the Central Excises and Salt Act, 1944 (herein-
after referred to as the Central Excises Act).

(1) for section 6, the following section shall be substituted, namely :(—
“6. Registration of certain persons.— Any prescribed person who is engaged in—

{a) the production or manufacture or any process of production or manufacture of any
specified goods included in the Schedule to the Central Excise Tariff Act, 1985, or

(b) the wholesale purchase or sale (whether on his own account or as a broker or com-
mission agent) or the storage of any specified goods included in the Schedule to the
Central Excise Tariff Act, 1985 shall get himself registered with the proper officer in
such manner as may be prescribed;

(2) section 7 shall be omitted;

(3) in section 9, in sub-section (1), for clause (a), the following clause shall be substi-

tuted, namely :—-

“(a) contravenes any ef the provisions of section 8 or of a rule made under clause (ii1) or
clause (xxvii) of sub-section (2) of section 37;”

(4) in section 11A,—

(a) in sub-section (1), in the proviso, the words “for the words ‘the Central Excise Of-
ficer’, the words “Collector of Central Excise”, and shall be omitted;

(b) in sub-section (2), for the words “Assistant Collector of Central Excise or, as the case
may be, the Collector of Central Excise”, the words “Central Excise Officer” shall be
substituted;

(5) in section 37 —
(i) in sub-section (2),—
(a) in clause (iv) for the word “licensed”, the word “registered” shall be substituted:
(b) in clause (ix), for the words “manufactured under licence”, the words “manufac-
tured after registration” shall be substituted:;

{¢) in clause (xii), for the word “licences”, the words “registration certificates” shall
be substituted;

{d) after clause (xxvi), the following clause shall be inserted, namely —

(ii) in sub-section(4), in clause (c), for the word “licence”, the words “registration as”
shall be substituted.

114. Amendment of Act 5 of 1986.— The Central Excise Tariff Act, 1985 (hereinafter
referred to as the Central Excise Tariff Act) shall be amended in the manner specified in the
Third Schedule.

115. Special duties of excise.— (1) In the case of goods, chargeable with a duty of
excise under the Central Excises Act, as amended from time to time, read with any notification
for the time being in force issued by the Central Government in relation to the duty so charge-
able (not being a notification providing for any exemption for giving credit with respect to, or
reduction of duty of excise under the said Act on such goods equal to, any duty of excise under
the said Act, or the additional duty under section 3 of the Customns Tariff Act, already paid on
the raw material or component parts used in the production or manufacture of such goods),
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there shall be levied and collected a special duty of excise equal to fifteen per cent. of the
amount s0 chargeable on such goods.

(2) Sub-section (1) shall cease to have effect after the 31st day of March, 1993, and upon
such cesser, section 6 of the General Clauses Act, 1897 shall apply as if the said sub-section
had been repealed by a Central Act.

(3) The special duties of excise referred to in sub-section (1) shall be in addition to any
duties of excise chargeable on such goods under the Central Excises Act or any other law for
the time being in force.

(4) The provisions of the Central Excises Act and the Rules made thereunder, including
those relating to refunds and exemptions from duties, shall, as far as may be, apply in relation
to the levy and collection of the special duties of excise leviable under this section in respect
of any goods as they apply in relation to the levy and collection of the duties of excise on such
goods under that Act or those rules, as the case may be.

CHAPTER YV
MISCELLANEOUS
116. Omission of section 13 of Act 13 of 1960.— Section 13 of the Finance Act, 1960
shall be omitted with effect from the 1st day of April, 1993.
117. Omission of section 40 of Act 11 of 1983.— [Incorporated in the principal Act].
TIIE FIRST SCHEDULE
{See Scction 2)
PART 1
INCOME-TAX
Paragraph A
Sub-Paragraph I

ft the case of every individual or Hindu undivided family or unregistered firm or other association of
persons or body of individuals, whether incorporated or not, or every artificial junidical person referred to in
sub-clausc (vii} of clause (31) of section 2 of the Income-tax Act, not being a case to which Sub-Paragraph II
of this Paragraph or any other Paragraph of this Part applies.—

Rates of Income-tax

(1} where the total income does not exceed Nil;
Rs. 22,000

{23 where the total income exceceds Rs. 22,600 but 20 per cent.of the amount by which the total income
does not exceed Rs. 30,000 exceeds Rs. 22,000,

(3) where the total income exceeds Rs. 30,000 but Rs. 1,600 pius 30 per cent. of the amount by which
does not exceed Rs. 50.000 the total income exceeds Rs. 30,000;

(4) where the total incomeexceceds Rs. 50,000 but Rs. 7,600 plus 40 per cent. of the amount by which
does not exceed Rs. 1,00,000 the total income exceeds Rs. 50,000;

(5} where the total income exceeds Rs. 1,600,000 Rs. 27,600 plus 50 per cent. of the amount by which

the total income exceeds Rs. 1,00,000;
Surcharge on Income-tax
The amount of income-tax computed in accordance with the preceding provisions of this Sub-Para-
graph shall,—

(i) in the case of every individual, Hindu undivided family or association of persons or body of indi-
viduals referred to in section 88 having a total income exceeding seventy-five thousand rupees, be
reduced by the amount of rebate of income-tax calculated under that section, and income-tax as so
reduced,

(ii} in the case of every person, other than those mentioned in item (i), having a total incomne exceeding
seventy-five thousand rupees,
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be increased by a surcharge for purposes of the Union calculated at the rate of twelve per cent. of such
income-tax ;
Provided that no such surcharge shall be payable by a non-resident.
Sub-Paragraph II

[n the case of every Hindu undivided family which at any time during the previous year has at least one
member whose total income of the previous year relevant to the assessment year commercing on the 1st day
of April, 1992 exceeds Rs. 22,000 —

Rates of Income-tax

(1) where the total income does not exceed Nil;
Rs. 12,000

(2) where the total income exceeds Rs. 12,000 but 25 per cent.of the amount by which the total income
does not exceed Rs. 20,000 _ exceeds Rs. 12,000;

(3) where the total income exceeds Rs. 20,000 but Rs. 2,600 plus 30 per cent. of the amount by which
does not exceed Rs. 46,000 the total income exceeds Rs. 20,000;

{4) where the total income exceeds Rs. 40,000 but Rs. 8,000 plus 40 per cent. of the amount by which
does not exceed Rs. 60,000 the total income exceeds Rs. 40,000;

{5) where the total income exceeds Rs. 60,000 but Rs. 16,600 plus 50 per cent. of the amount by which
does not exceed Rs. 1,00,000 the total income exceeds Rs. 60,000;

(6) where the total income exceeds Rs. 1,00,000 Rs. 36,000 plus 55 per cent. of the amount by which

the total income exceeds Rs. 1,00,000:
Surcharge on Income-tax

The amouat of income-tax computed in accordance with the preceding provisions of this Sub-Para-
graph shall, in the case of every person having a total income exceeding seventy-five thousand rupees, be
reduced by the amount of rebate of income-tax caleulated under section 88 and the income-tax as so reduced
be increased by a surcharge for purpeses of the Union caleulated at the raic of twelve per cent. of such
income-tax:

Provided that no such surcharge shall be payable by a non-resident.

Paragraph B -
In the case of every co-operative society,—

Rates of Income-tax »

(1) where the total income does not exceed 10 per cent. of the total income;
Rs. 10,000.
{2) where the total income exceeds Rs. 10,000 but Rs. 1.000 plus 20 per ceat. of the amount by which
does not exceed Rs. 20,000. ' the total income exceeds Rs. 10,000; .
(3) where the total income exceeds Rs. 2¢,000. - Rs. 3,000 ptus 35 per cent. of the amount by which

the total income exceeds Rs. 20,000.
Surcharge on Income-tax

The amount of income-tax computed in accordance with the preceding provisions of this Paragraph
shall, in the case of every person having a total income exceeding seventy-five thousand rupees, be increased
by a surcharge for purposes of the Union calculated ar the rate of twelve per cent. of such income-tax.

Paragraph C i
Sub-Paragraph I

In the case of every registered firm, not being a case to which Sub«-Parag(rai)h It of this Paragraph
applies.—

Rates of Income-tax

(1) where the total income does not exceed Nil;
Rs. 13,000

(2) where the total income exceeds Rs. 15,000 but 6 per cent. of the amount by which the total income
does not exceed Rs. 50,000 exceeds Rs. 15,000; "'~
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(3) where the total income exceeds Rs. 50,000 but Rs. 2,100 plus 12 per cent. of the amount by which
does not exceed Rs. 1,00,000 the total income exceeds Rs. 50,000,
(4) where the total income exceeds Rs. 1,00,000 Rs. 8,100 plus 18 per cent. of the amount by which

the total income exceeds Rs. 1,00,000.
Surcharge on income-tax

The amount of income-tax computed in accordance with the preceding provisions of this Sub-Para-
graph shall, in the case of every person having a total income exceeding seventy-five thousand rupees, be
increased by a surcharge for purposes of the Union calculated at the rate of twelve per cent. of such income-
tax.

Sub-Paragraph II

In the case of every registered firm whose total income includes income derived from a profession

carried on by it and the income so included is not fess than fifty-one per cent. of such total income.—

Rates of Income-tax

(1) where the total income does not exceed Nil;
Rs. 15,000

(2) where the total income exceeds Rs. 15,000 but 5 per cent. of the amount by which the total income
does not exceed Rs. 50,000 ‘exceeds Rs. 15,000

(3) where the total income exceeds Rs. 50,000 but Rs. 1,750 plus 10 per cent. of the amount by which
does not exceed Rs. 1,00,000 - the total income exceeds Rs. 50,000;

(4) where the total income exceeds Rs. 1,00,000 Rs. 6,750 plus 15 per cent. of the amount by which

the total income exceeds Rs. 1,00,000.

Surcharge on income-tax

The amount of income-tax computed in accordance with the preceding provisions of this Sub-Para-
graph shall, in the case of every person having a total income exceeding seventy-five thousand rupees, be
increased by a surcharge for purposes of the Union calculated at the rate of twelve per cent. of such income-

Lax.

Explanation.— For the purposes of this Paragraph, “registered firm” includes an unregistered firm
assessed as a registered firm under clause (b) of section 183 of the Income-tax Act.

Paragraph D
In the case of every local authority,—
Rate of Income-tax
On the whole of the total income 50 per cenlL.
Surcharge on Income-tax

The amount of income-tax computed at the rate hereinbefore specified shall, in the casc of every
person having a total income exceeding seventy-five thousand rupees, be increased by a surcharge for pur-
poses of the Union calculated at the rate of twelve per cent. of such income-tax.

* Paragraph E
In the case of a company,—
Rates of income-tax
I. In the case of a domestic company,—

(1) where the company is a company in which 45 per cent. of the total income;
the public are substantially interested,—

(2} where the company is not a company in 50 per cent. of the total income;
which the public are substantially
interested,——

Il In the case of a company other than a domestic
company—

(i) on so much of the total income as consists
of—
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(a) royalties received from Government or
an Indian concern in pursuance of an
agreement made by it with the Govern-
ment or the Indian concem after the
3istday of March, 1961 but before
the Ist day of April, 1976; or

(b) fees for rendering technical services re-
ceived from Governmeni or an Indian
concern in pursuance of an agreement
made by it with the Government or
the Indian concern after the 29th day of
February, 1964 but before the 1st day
of April, 1976.

and where such agreement has, in either 50 per cent.;
case, been approved by the Central Gov-
ernment

(ii) on the balance, if any of the total income 50 per cent.;

Surcharge on income-tax

The amount of income-tax computed in accordance with the provisions of item I of this Paragraph
shall, in the case of every person having a rotal income exceeding seventy-five thousand rupees, be increased
by a surcharge calculated at the rate of fifteen per cent. of such income tax.

PART 11
RATES FOR DEDUCTION OF TAX AT SOURCE IN CERTAIN CASES

In every case in which under the provisions of sections 193, 194, 194A, 194B, 194BB, 194D and 195
of the Income-tax Act, tax is to be deducted at the rates in force, deduction shall be made from the income
subject to deduction at the following rates -—

Rates of Income-tax

1. In the case of a person other than a company—

(a) where the person is resident in [ndig—

(i) on income by way of inierest other than “Interest on Securities” 10 per cent.;

(i) on income by way of winnings from lotteries and croskword 40 per cent.;
puzzles

(i1} on income by way of winnings from horse races 40 per cent.;

{iv) on income by way of insurance commission 10 per cent.;

(v) on income by way of interest payable on— 10 per cent.;

(A) any security, other than a tax-free sccurity, of the Central
or a State Government;

(B) any debentures or other securities for money issued by
or on behalfl of any local authority or a corporation esta-
blished by a Central, State or Provincial Act;

(C) any debentures issued by a company where such deben-
tures are listed on a recognised stock exchange in India
in accordance with the Securities Contracts (Regulation)
Act, 1956 and any rules made thereunder.

(vi) on any other income (excluding interest payable on atax-free 20 per cent.;
security

{b) where the person is not resident in India—

{i) in the case of a non-resident Indian—
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{A) on investment income and long-term capital gains

(B) on incorme by way of interest payable on a tax-free
security

(C) on income by way of winnings from lotteries and
crossword puzzles

(D) on income by way of winnings from horse races

(E) oa the whole of the other income

(ii) in the case of any other person,—

{A) on the income by way of interest payable on a tax-free
security -

(B) on income by way of winnings from lotteries and
crossword puzzles

(C) on income by way of winnings from horse races
(D) on the whole of the other income

2. In the case of a company—

(a) where the company is a domestic company—

(i) on income by way of intercst other than “Interest on securities”

(ii) on income by way of winnings from lotteries and crossword
puzzles

(iil) om incore by way of winnings from horse races

(iv) on any other income (excluding interest payable on a tax-
free security)

(b) where the company is not a domestic cornpany——

(i) on income by way of dividends payable by any domestic

company

(i) on income by way of winnings from lotteries and crossword
puzzles

(it} on income by way of winnings from horse races

{ivion income by way of interest payable by Government or an
Indian concern on moneys borrowed or debt incurred by

Government or the Indian concern in foreign currency

(v}on income by way of royalty payable by Government or an
Indian concern in pursuance of an agreement made by it with

h
s

[Sch1l] &6

20 per cent.;
15 per cent.;

40 per cent.;

40 per cent.;

Income-tax at 30 per cent. of

the amount of income;
or

Income-tax in respect of the
income at the rates prescrib-
ed in Sub-Paragraph I of
Paragraph A of Part III of this
Schedule, if such income had
been the total income,

whichever is higher;

15 per cent.;
40 per cent.;

40 per cent.;

Income-tax at 30 per cent. of
the amount of income,

or

Income-tax in respect of the
income at the rates prescrib-
ed in Sub-Paragraph I of
Paragraph A of Part I1I of this
Schedule, if such income had
been the total income,

whichever is higher;

20 per cent.;
40 per cent.;

40 per cent.;
21.5 per cent;

25 per cent.;
40 per cent ;
40 per cent.;

25 per cent.;

30 per cent.;
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the Government or the Indian concern after the 31st day of
March, 1976, where such royalty is in censideration for the
transfer of all or any rights (including the granting of a
licence) in respect of copyright in any book on a subject re-
ferred to in the proviso to sub-section (I1A) of Section [15A of
the Income-tax Act, to the Indian concern, or in respect of any
computer software referred to in the second proviso to sub-
section (1A) of Section 115A of the Income-tax Act, to a person
resident in India.

(vi) on income by way of royalty [not being royalty of the nature
referred to in sub-item (b (vi)] payable by Government or an
Indian concern in purseance of an agreement made by it with
the Government or Indiar concern and where such agreement
is with an Indian concem, the agreement is approved by the
Central Government or where it relates to a matter included in
the industrial policy, for the time being in force, of the Govern-
ment of India, the agreement is in accordance with that policy—

{A) where the agreement is made after the 31st day of March, 50 per cent.
1961 but before the Ist day of April, 1976.

(B} where the agreement is made after the 31st day of March, 30 per cent.
1976. .

(vi}) on income by way of fees for technical services payable by
Government or an Indian concern in pursuance of an agreement
made by it with the Government :or the Indian concern and
where such agreement is with an Indian concern, the agreement
is approved by the Central Government or where it relates to 2
matter included in the industrial policy, for the time being in
force, of the Government of India,, the agreement is in accord-
ance with that policy—

(A) where the agreement is made after the 29th day of February, 50 per cent.
1964 but before the st day of April, 1976

(B} where the agrecment is made after the 31st day of March, 30 per cent.
1976 e
(viii) on income by way of interest payable on a tax-free security 44 per cent.
(ix} on any other income - 65 per cent.
Explanation.— For the purposes of this Part, “investment income”, “long term capital gains” and
“non-resident Indian” shail have the meanings assigned to them in Chapter XII-A of the Income-tax Act.
Surchirge on income-tax
The amount of income-tax deducted in accordance with the provisions of—

(a) sub-item (a) of item 1 of this Part shall be increased by a surcharge for purposes of the Union
calculated at the rate of twelve per cent. of such income-tax, and

(b) sub-item (a) of item 2 of this Part shall be increased by surcharge, calculated at the rate of fifteen
per cent. of such income-tax.

PART 111

RATES FOR CALCULATING OR CHARGING INCOME-TAX IN CERTAIN CASES, DEDUCTING
INCOME-TAX FROM INCOME CHARGEABLE UNDER THE HEAD “SALARIES” AND
COMPUTING “ADVANCE TAX”

In cases in which income-tax has to be calculated under the first proviso to sub-section (5) of section
132 of the Income-tax Act or charged under sub-section (4) of section 172 or sub-section (2) of section 174 or
section 175 or sub-section (2) of section 176 of the said Act or deducted under section 192 of the said Act
from income chargeable under the head “Salaries” or in which the “advance tax” payable under Chapter
KVII-C of the said Act has to be computed, at the rate or rates in force, such income-tax or, as the case may
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be, “advance tax” [not being “advance tax” in respect of any income chargeable to tax under Chapter X1I or
Chapter XXI-A or sub-section (1A) of section 161 or section 164 or Section 164A or Secction 167B of the
Income-tax Act at the rates as specified in that Chapter or section or surcharge on such “advance tax” in
respect of any income chargeable to tax under section 115B], shall be calculated, charged, deducted or com-
puted at the foliowing rate or rates :—
Paragraph A
Sub-Paragraph |
In the case of every individual or Hindu undivided family or other association of persons or body of
individuals, whether incorporated or not, or every artificial Juridicai person referred to in sub-clause {vii) of
clause (31) of section 2 of the Income-tax Act, not being a case to which Sub-Paragraph 11 of this Paragraph
or any other Paragraph of this Part applies.—
Rates of income-tax

(1) where the total income does not exceed Nil;

Rs. 28,000
(2) where the total income exceeds Rs, 28,000 but

does not exceed Rs. 50,000
(3) where the total income exceeds Rs. 50,000 but

does ntot exceed Rs. 1,00,000

(4) where the total income exceeds Rs. 1,00,000

20 per cent. of the amount by which the total income
exceeds Rs. 28,000;

Rs. 4,400 plus 30 per cent. of the amount by which
the total income exceeds Rs. 50,000;

Rs. 19,400 plus 40 per cent. of the amount by which
the total income exceeds Rs. 1,00,000;

Surcharge on income-tax

The amount of income-tax computed in accordance with the preceding provisions of this Sub-Para-

graph or section 112 shall -—

(i} in the case of every individual, Hindu undivided family or association of persons or body of indi-
viduals referred to in sections 88 and 83-B having a total income exceeding one hundred thousand
rupees, be reduced by the amount of rebate of income-tax calculated under those sections, and the
income-tax as so reduced. ’

(i) in the case of every person, other than those mentioned in item (i), having a total income exceedin g
one hundred thousand rupees, be increased by a surcharge for purposes of the Union calculated at
the rate of twelve per cent. of such income-tax;

Provided that no such surcharge shall be payable by a non-resident.

Sub-Paragraph 11
In the case of every Hindu undivided family which at any time during the previeus year has at least one
member whose total income of the previous year relevant to the assessment year commencing on the 1st day
of April, 1993 exceeds Rg. 28,000.—
Rates of income-tax
(1) where the total income does not exceed Nil;
Rs. 18,000
(2) where the total income exceeds Rs. 18
does not excead Rs. 1,00,000

(3) where the total income exceeds Rs. 1,00,000

060 but 30 per cent. of the amount by which the total income
: exceeds Rs. 18,000,
Rs. 24,600 plus 40 per cent. of the amount by which
the total income exceeds Rs. 1,00,000:

Surcharge on income-tax

The amount of income-tax computed in accordance with the preceding provisions of this Sub-Para-

or section 112 shall, in the case of every person having a total income exceeding one hundred thousand
tion 88 and the Income-tax as

graph
the rate of twelve per cent. of

rupees, be reduced by the amount of rebate of income-tax calculated under sec
so reduced be increased by a surcharge for purposes of the Union calculated at

such income tax. o
Provided that no such:surcharge shall be payable by a non-resident.
i Paragraph B

In the case of every co-operative society,—
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Rates of income-tax

(1} where the total income does not exceed 10 per cent. of the total income;
Rs. 10,000,

(2) where the total income exceeds Rs. 10,000 but Rs. 1.000 plus 20 per cent. of the amount by which
does not exceed Rs. 20,000 the total income exceeds Rs. 10,000:

{3) wherc the total income exceeds Rs. 20,000 Rs. 3.000 plus 35 per cent. of the amount by which

the total income exceeds Rs. 20,000.
Surcharge on income-tax

The amount of income-tax computed in accordance with the preceding provisions of this paragraph or
section 112 shall, in the case of every person having a total income exceeding one hundred thousand rupecs,
be increased by a surcharge for purposes of the Union calculated at the rate of twelve per cent. of such
income-tax.

Paragraph C
In the case of every firm.
Rates of income-tax
On the whole of the total income 40 per cent.
Surcharge on income-tax

The amount of income-tax computed at the rate hereinbefore specified in section 112 shall, in the case
of every firm having a total income exceeding one hundred thousand rupees, be increased by a surcharge for
purposes of the Union calculated at the rate of twelve per cent. of such income-tax.

Paragraph D

In the case of every local authority.— ¢
Rates of income-tax

On the whole of the total income 30 per cent.

Surcharge on income-tax

The amount of income-tax computed at the rate hereinbefore specified in section 112 shall, in the case
of every persen having a total income exceeding one hundred thousand rupees, be increased by a surcharge
for purposes of the Union calculated at the rate of twelve per cent. of such income-tax.

Paragraph E
In the case of & company,—
Rates of income-tax
L. In the case of a domestic company,—

(1} where the company is a company in which 45 per cent, of the total income;
the public are substantially interested,—

{2) where the company is not a company in 30 per cent. of the total income;
which the public are substantially
interested,—

Il In the case of a company other than a domestic
company—
(i} on 50 much of the total income as consists
of—

{a) royalties received from Government or
an Indian concern in pursuance of an
agreement made by it with the Govern-
ment or the Indian concern after the
31st day of March, 1961 but before
the 1st day of April, 1976; or

(b} fees for rendering technical services re-
ceived from Government or an Indian
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congern in pursuance of an agreement
made by it with the Government or the
Indian concern afier the 29th day of Feb-
ruary, 1964 but before the 1st day of April,

1976,
and where such agreement has, in either 50 per cent.;
case, been approved by the Central Govern-
ment
{i1) on the balance, if any, of the total income 65 per cent.

Surcharge on income-tax

The amount of income-tax computed in accordance with the provisions of this Paragraph or section
112 shall, in the case of every person having a total income exceeding seventy-five thousand rupees, be
increased by a surcharge calculated at the rate of fifteen per cent. of such income-tax.

PART IV
[See section 2 (9) (d)]
RULES FOR COMPUTATION OF NET AGRICULTURAL INCOME

Rule 1.— Agricultural income of the nature referred to in sub-clause () of clause (Al) of section 2 of
the Income-tax Act shall be computed as if'it were income chargeable to income-tax under that Act under the
head “Income from other sources” and the provisions of sections 57 to 59 of that Act shall, so far as may be,
apply accordingly :

Provided that sub-section (2) of section 58 shall apply subject to the modification that the reference to
section 40A therein shall be construed as not including a reference to sub-sections (3) and (4) of section 40A.

Rule 2.— Agricultural income of the nature referred to in sub-clause (b) or sub-clause (c) of clause
(1A) of Section 2 of the Income-tax Act [other than income derived from any building required as a dwelling
house by the receiver of the rent or revenue or the cultivator or the receiver of rent-in-kind referred to in the
said sub-clause (¢)] shall be computed as if it were income chargeable to income-tax under that Act under the
head “Profits and gains of business or profession” and the provisions of sections 30. 31, 32, 36, 37, 38, 40,
40A (other than sub-sections (3) and (4) thereof), 41, 43, 43A, 43H and 43C of the Income-tax Act shall, so
far as may be, apply accordingly.

Rule 3.— Agricultural income of the nature referred to in sub-clause (c) of clause (1A) of section 2 of
the Income-tax Act, being income derived from any building required as a dwelling house by the receiver of
the rent or revenue or the cultivator or the receiver of rent-in-kind referred to in the said sub-clause (¢} shall
be computed as if it were income chargeable to income-tax under that Act under the head “Income from
house property” and the provisions of sections 23 1o 27 of that Act shall, so far as may be, apply accordingly.

Rule 4.— Notwithstanding anything contained in any other provisions of these rules. in a case where
the assessee derives income from sale of tea grown and manufactured by him in India, such Income shall be
computed in accordance with Rule § of the Income-tax Rules, 1962, and sixty per cent. of such income shal
be regarded as the agricultural income of the assessee.

Rule 5.— Where the assessee is a partner of a registered firm or an unregistered firm assessed as a
registered firm under ciause (b) of section 183 of the Income-tax Act, which in the previous year has any
agricultural income, or is a partaer of an unregistered firm which has not been assessed as a registered firm
under clause (b) of the said section 183 which in the previous year has either no income chargeable to tax
under the Income-tax Act or has total income not exceeding the maximum amount not chargeable to tax in the
case of an unregistered firm but has any agricultural income, then. the agricultural income or loss of the firm
shall be computed in accordance with these rules and his share in the agricultural income or loss of the firm
shall be computed in the manner laid down in sub-section (1), sub-section (2) and sub-section (3) of section
67 of the Income-tax Act and the share so computed shall be regarded as the agricultural income or loss of the
assessee:

Provided that nothing contained in this rule shall apply for computing the agricultural income of the
assessee in relation to the assessment year commencing on or after the 1st day of April, 1993.

Rule 6.— Where the assessee is a member of an association of persons or a bady of individuals (other
than a Hindu undivided family, a company or a firm) which in the previous year has either no income charge-
able to tax under the Income-tax Act or has total income not exceeding the maximum amount not chargeable
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to tax in the case of an association of persons or a body of individuals (other than a Hindu undivided family,
acompany or a firm) but has any agricultural income, then, the agricultural income or loss of the association
or body shall be computed in accordance with these rules and the share of the assessee in the agricultural
income or loss so computed shall be regarded as the agricultural income or loss of the assessee.

Rule 7.— Where the result of the computation for the previous year in respect of any source of agricul-
tural income is a toss, such loss shall be set-off against the income of the assessee. if any, for the previous year
from any other source of agricultural income -

Provided that where the assessee is a partner of an unregistered firm which has not been assessed as a
registered firm under clause (b) of section 183 of the Income-tax Act or is a member of an association of
persons or a body of individuals and the share of the assessee in the agricultural income of the firm, assoeia-
tion or body, as the case may be, is a lass, such loss shall not be set-off against any income of the assessee
from any other source of agricultural income

Provided further that nothing contained in this rule shall apply for the computation of the agricuttural
income of an assessee who is a partner of any firm in relation to the assessment year comimencing on or after
the Ist day of April, 1993,

Rule 8.— Any sum payable by the assessee on account of any tax levied by the State Government on
the agricultural income shall be dedycted in computing the agricultural income.

Rule 9.— (1) Where the assessee has, in the previous year relevant to the assessment year commencing
on the 1st day of April, 1992, any agricultural income and the net result of the computation of the agricultural
income of the assessee for any one or more of the previous year relevant to the assessment years commencing
on the Ist day of April, 1984, or the 1st day of April, 1985, or the 1st day of April, 1986, or the 1st day of
April, 1987, or the 1st day of April, 1988, or the Ist day of April, 1989, or the st day of April, 1990, or the
1st day of April, 1991 is a loss, then, for the purposes of sub-section (2) of section 2 of this Act,—

(i) the loss so computed for the previous year relevant to the assessment year commencing on the 1st
day of April, 1984, to the extent, if any, such loss has not been set-off against the agricultural
income for the previous year relevant to the assessment year commencing on the Ist day of April,
1985, or the 1st day of April, 1986, or the 1st day of April, 987, or the st day of April, 1988, or
the st day of April, 1989, or the 1st day of April, 1990, or the 1st day of April, 1991,

(ii} the loss so computed for the previous year relevant to the assessment year commencing on the 1st
day of April, 1985, to the extent, if any, such loss has not heen sct-off against the agricultural
income for the previous year relevant to the asseSsment year commencing on the 1st day of
April, 1986, or the 1st day of April, 1987, or the Ist day of April, 1988, or the st day of April,
1989, or the 1st day of April, 1999, or the 1st day of April, 1991,

(iii) the loss so computed for the previous year relevant to the assessment year commenging on the st
day of April, 1986, to the extent, if any, such loss has not been set-off against the agricultural
income for the previous year relevant to the Assessment year commencing on the 1st day of
April, 1987, or the 1st day of April, 1988, or the lst day of April, 1989, or the 1st day of April,
1990, or the 1st day of April, 1991,

{iv) the loss so computed for the previous year relevant to the assessment year commencing on the 1st
day of April, 1987, to the extent, if any, such loss has not been set-off against the agricultural
income for the previous year relevant to the assessment year commencing on the Ist day of April,
1988, or the Ist day of April, 1989, or the 1st day of April, 1990. or the Ist day of April, 1991,

(v the loss so computed for the previous year relevant to the assessment year commencing on the 1st
day of April, 1988, to the extent, if any, such loss has not been set-off against the agricultural
income for the previous year relevant to the assessment year commencing on the ist day of April,
1989, or the Ist day of April, 1990, or the 1st day of April, 1991,

(vi} the loss so computed for the previous year relevant to the assessment year commencing on the 1st
day of April, 1989, to the extent, if any, such loss has not been set-off against the agricultural
income for the previous year relevant to the assessment year commencing on the st day of April,
1990, or the 1st day of April, 1991,

{vii) the loss so computed for the previous year relevant to the assessment year commencing on the 1st
day of April, 1990 to the extent, if any, such loss has not been set-off against the agricultural
income for the previous year relevant to the assessmenl year commencing on the 1st day of April,
1991, and
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{viii) the loss so computed for the previous year relevant to the assessment year commencing on the
Ist day of April, 1991, shall be set-off against the agricultural income of the assessee for the
previous year relevant o the assessment year commencing on the 1st day of April, 1992.

(2) Where the assessee has, in the previous year rclevant 1o the assessment year commencing on the st
day of April, 1993 or if by virtue of any provision of the Income-tax Act, income-tax is to be charged in
respect of the income of a period other than that previous vear, in such other period, any agricuftural income
and the net resuit of the computation of the agricultural income of the assessee for anyone or more of the
previous years relevant to the assessment years commencing on the 1st day of April, 1985, or the Lst day of
April, 1986, or the Lst day of April, 1987, or the st day of April, 1988, or the Ist day of April, 1989, or the
1st day of April, 1990, or the st day of April, 1991, or the Ist day of April, 1992 is a loss, then, for the
purposes of sub-section (8) of section 2 of this Act.—

(1) the loss so computed for the previous year relevant to the assessment year commencing on the 1*
day of April, 1985, to the extent, if any, such loss has not been set-off against the agricultural
income for the previous year relevant to the assessment year commencing on the 1st day of April,
1986 or the 1st day of April, 1987, or the Lst day of April, 1988, or the Ist day of April, 1989, or
the 1st day of April, 1990, or the 1st day of April, 1991, or the 1st day of April, 1992,

(ii) the loss so computed for the previous year relevant to the assessment year commencing on the 1*
day of April, 1986, to the cxtent, if any, such loss has not been set-off against the agricultural
income for the previous year relevant to the assessment year commencing on the 1st day of April
1987, or the 1st day of April, 1988, or the 1st day of April, 1989, or the st day of April, 1990, or
the 1st day of April, 1991, or the Ist day of April, 1992,

(1ir} the loss so computed for the previous year relevant to the assessment year commencing on the [+
day of April, 1987, to the extent, if any, such loss has not been set-off against the agricultural
income for the previons year relevant {o the assessment year commencing on the 1st day of April,
1988 or the 1st day of April, 1989, or the Lst day of April, 1990, or the 1st day of April 1991, or
the 1st day of April, 1992,

(iv) the lass so computed for the previous year relevant to the assessment year commencing on the 1st
day of April, 1988, to the extent, if any, such loss has not been set-off against the agricultural
income for the previous year relevant to thé assessment year commencing on the st day of April,
1989, or the 1st day of April, 1990 or the Ist day of April, 1991 or the st day of April, 1992,

(v) the loss so computed for the previous year relevant to the assessment year commencing on the tst
day of April, 1989, to the extent, if any, such loss has not been set-off against the agricuttural
income for the previous year relevant to the assessment year commencing on the st day of April,
1950, or the 1st day of April, 1991, or the Ist day of April, 1992,

{vi) the loss so computed for the previous year relevant to the assessment year commencing on the 1
day of April, 1990, to the cxtent, if any, such loss has not been set-off against the agricultural
incomg for the previous year relevant o the assessment year commencing on the 1st day of April,
1991 or the Ist day of April, 1992,

(viD) the loss so computed for the previous year relevant Lo the assessment year commencing on the 1st
day of April, 1991, to the extent, if any, such loss has not been sct-off against the agricultural
income for the previous year relevant to the assessment year commencing on the 1st day of April,
1992, and

(viii) the loss so computed for the previous year relevant to the assessment year cominencing on the
Ist day of April, 1992, shall be set-off against the agricultural income of the assessee for the
previous year relevant to the assessment year commencing on the 1st day of April, 1993.

(3) Where a change has occurred in the constitution of a firm, nothing in sub-rule (1) or sub-rule (2)
shall entitle the firm to set-off so much of the loss proportionate to the share of a retired or deceased partner
computed in the manner laid down in sub-section (1), sub-section (2) and sub-section (3) of section 67 of the
Income-tax Act as exceeds his share of profits, if any, of the previous year in the firm, or entitle any partner
to the benefit of any portion of the said loss (computed in the manner aforesaid) which is not apportionable to
him:

Provided that nothing contained in this sub-rule shall apply for computing the agricultural income in
relation to the assessment year commencing on or afler the st day of April, 1993.

(4) Where any person deriving any agricultural income from any source has been succeeded in such
capacity by another person, otherwise than by inheritance, nothing in sub-rule (1) or sub-rule (2) shall entitle
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any person, other than the person incurring the loss, to have it set-off under sub-rule (1) or, as the case may be,
sub-rule (2).

(5) Notwithstanding anything contained in this tule, no loss which has not been determined by the
Assessing Officer under the provisions of these rules, or the rules contained in Part IV of the First Schedule to
the Finance Act, 1984, or of the First Schedule to the Finance Act, 1985, or of the First Schedule to the
Finance Act. 1986, or of the First Schedule o the Finance Act, 1987, or of the First Schedule to the Finance
Act, 1988, or of the First Schedule to the Finance Act, 1989, or of the First Schedule to the Finance Act, 1990,
or of the First Schedule to the Finance (No. 2) Act, 1991 shall be set-off under sub-rule (1) or, as the case may
be, sub-rule (2).

Rule 10.— Where the net result of the computation made in accordance with these rules is a loss, the
loss so computed shall be ignored and the net agricultural income shall be deemed to be nil.

Rule 11.— The provisions of the Income-tax Act relating to procedure for assessment (including the
provisions of section 288A relating to rounding off of income) shall, with the necessary modifications, apply
in relation to the computation of the net agricultural income of the assessee as they apply in relation to the
assessment of the total income.

Rule 12.— For the purposes of computing the net agricultural income of the assessee, the Assessing
Officer shall have the same powers as he has under the Income-tax Act for the purposes of assessment of the
total income. .

THE SECOND SCHEDULE
[See Section 110(h)]
PART 1
[Amendments incorporated in the First Schedule of Customs Tariff Act.]
PART II
[Amendments incorporated in the Second Schedule of the Customs Tariff Act.]
THE THIRD SCHEDULE

[See section 114]

PART I
{Amendments incorporated in the Schedule of the Central Excise Tariff Act, 1985.]
PART II
Heading Sub- Description of goods Rate of duty
No. Heading
No.
(1 (2} (3) (4)

In the Schedule to the Central Excise Tariff Act, in Chapter 25, for sub-heading No. 2502.20 and the
entries relating thereto, the following sub-heading Nos. and entries shall be substituted, namely :—

Portland cement

2502.21 “—White cement not artificially coloured and whether or 40% plus Rs. 250
not with rapid hardening properties per tonne.”
2502.29 “— Other 40 % plus Rs. 250

per tonne.”




